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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD. 

Dated : This the 30th day of MAY 2002. 

Diary NO. 2449 of 2002 

Original Application no. 710 of 2002. 

Hon 1ble Maj Gen K.K. Srivastava, Member (A) 
Hon'ble Mr. A.K. Bhatnagar, Member (J). 

1. Surendra Kumar Goel, S/o sri K.M. Goel, 

R/o 57/43, Block B Shyam Nagar, Kanpur. 

2. Smt. sushma Srivastava, 'vJ/o Sri s.c. Srivastava, 

R/o 2/4 Shanti Nagar Colony, cantt. Kanpur. 

3. Shri R.R. Maurya, S/o Sri M Maury a , 

R/o 66/3 H-Sahaney Colony, Cantt. Kanpur. 

4. Smt. Konika Roy, W/o Shri S .K. Roy, 

5. 

R/o 22/3 ~hainsukh Ka Ahata, Karnla To.-1er, 

Kanpur. 

s.T.H. Rizvi, s/o Sri s.o.H. Rizvi, 
R/o 40-B subash Colony, Kanpur. 

6. Ram Gulam, s~o Sri Jagan Nath, 44/9 Vishnu Puri, 

7. 

a. 

Labour Qolony, Nawab Ganj, Kanpur. 

Smt. Krishna Tripathi, W/o Sri P.C. Tripathi, 

R/o F/52 Shanti Nagar Cantt. Kanpur. 

Smt. Asha Goel, W/o Sri M.M. Goel, 

R/o 162-B, Y-1, Yashoda Nagar, Kanpur. 

9. Smt. Chandra Vati, W/o Sri D.v. Sin£h , 

1 0. 

11. 

12. 

R/o D-68 World Bank Colony, Barra, Kanpur. 

B.B. Rpy, S/o Sri B.N. Roy, 

R/o 20/5 Site No. 2, Kidwai Nagar, Kanpur. 

Smt. Mi thlesh Kumar, W/o Sri Maha Bali, 

R/o 322/14, An and Bihar , Naubasta, Kanpur. 

Ashutosh Pandey, S/o Sri T.N. Pandey, 

R/o Q. No. 7, Deendayal Nagar, Kanpur. 

13. Smt. sushila Dhardwaj, W/o Sri S.K. Bhardwaj, 

R/o 109/37 Nehru Nagar, Kanpur. 
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14. Shri Man Mehan Chadha, S/o Sri M.L. Chadha , 

R/o 60/7 , Labour Colony, Govind Nagar, Kanpur . 

15 . R. R. Maurya, S/o Sri M. Maurya , 
R/o 66/3 Ji Sahaney Colony, Cantt Kanpur. 

• 

All posted as Date Entry Operators under the Respondent 

no . 3 at Kanpur. 

By AdV : Sri A. Mein 

Ve r s us 
union of India through 

• •• Applicants 

1 . secretary, Ministry of Defence, Govt . of India , 

south Bl ock , New Delhi. 

2 . c ontrol ler General, Defence Accounts, West Block, 

R. K. Puram , New Delhi. 

3 . Principal Control ler of Accounts and Finance (Factories) 

10 A Auckland Road , Kolkata . 

By Adv : Sr i N. C. Tripathi 

0 ~DER 

Hon Ible r1aj Gen K. K. Srivast ava , ~1. 

• • • Respondents 

In this OA , filed under secti01 19 of the A.T. Act, 

1985 , the ap~lic ants a r e aggri eved with the orders da t e d 

20 . 2 . 2002 & 2. 2 . 2002 , pas s ed by res~ondent no. 2 and c ommuni-

c ated by local office of r espondent no. 3 at Kanpur on 8 .3. 2002 

by which the representa tions of the app licants have been 

r ejected. The ap~licants hav e prayed that the respondents 

be di r ected t o grant the p ay scale of Rs . 1350-2200 (RPS 
~- l-

Rs~ 4500-7 000)w . e . f . 1.1.1996} or f r om the date of appointment 

which eve r is l ater. 

2 . The f acts, in short , giving rise t o the OA are tha t 

the applicants were appointed as Junior Key Punch Operator 
~ k 

l ater redesigna t ed as Data En"try Oper a tor ' A' on various 

dates . Earlier I<ey Punch Operators were in two grades 

viz Junior Key Punch Operators a nd Senior Key Punch Operators . 

~ •.. 3/-
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The scal e of Junior Key Punch Ope r a t o r was Rs. 260-400 (RPS 

~. 9 50-1500 w. e .f. 1 .1.1996). The pos t of J unior Punch 

Opera t or was r edesi gnated as Date Entry Oper a t or Gr ade 'A' 

a nd t he pay s c a l e was also r evised t o Rs. 1150-1500 w. e .£. 11.9.1989 

and f ur t he r r evised t o Rs . 4000- 6000 w. e .f. 1. 1 .1996. Si mi l arl y 
l,.-~~~ 

the scal e of Senior Punch Operator~was in the pay scal e of 

Rs . 330- 560 was revised t o ns. 1 20 0- 2040 w. e . f . 1.1.1996 . Tre 

post was r edesign ated as Data En~ry Oper ator Gr ade ' B' w. e . f . 

1 1 . 9 . 1989 i n the pay scal e of Rs . 1350- 2200 (RPS Rs . 4500-7 000 

w. e . f . 1 .1.1996 ). In accordance with the recommendati on of 

Sheshagri Commissi on, the Govt . of Indi a i ssued a ci r cula r 

on 11. 9 . 1989 and granted the pay s c a l e of Rs . 1150-1500 t o Data 
~ \,._ 
Entry Ope r ator Group ' A 'w. e . f . 11.9 . 1989 . A Bunch of Da ta 

Entry Operators c l aimed the parity with the Electron i c Data 

Processing Staff wor king in the Railway Admini stration for 

grant of revised pay scale of Rs . 1350- 2200 to DEO Grade A 

w. e . f . 1 . 1 . 1986 instead of 11 . 9 . 1989 • . Nurnb~r of C.. _ 1 f,.. ,: ' I 

~~ Data Entry Operators g r ade A & B were aggr ieved for denying 

this grade w. e . f . 1. 1 .1986 or the date of joining. Nu~er of 

Date EntLy Operators filed OAs before Hyderabad Bench (OA no. 957 

of 1990) , Jabal pu r Bench (OA no. 1 42 of 1995) & Luc know Bench 

(OA no. 1 50 of 2001) of this Tribunal . Al l these OAs have been 

all aned by different Benches and the relief has been granted. 

~n 16 . 4 . 200~ 
3 . A simi lar contr over sy has also been deci dedLby this 

Bench in Di a r y No. 1 029 of 20 02 (OA no . 440 of 2002) , Bimal Kumar 

Sharma & Other s vs . union of India & Or s . 

4 . Sri A Moin , l earned counsel for the applica nt submi tted 

that b ased on these judgments , t he applican t r epresented before 

the respondents and their representations have been decided vide 

o r der d ated 20 . 3 . 2002 and 26 . 3 . 2002 c onveying the dec isi on vide 

l e tter no . Office of the c of F & A(Fy s) Kanpur Gr oup of Factories 

dated 8 . 3 . 2002 (Ann A- 1) . 
• .. 4/-
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5 . Heard l e arned couns el for the par·ties, perused 

records and p l eadings in the OA. 

6 . Letter dated 8 . 3 . 2002 contains the decisi on 
• 

of CGDA , Ne\-1 Delhi t o the following effect : -

"CGDA New Delhi h as informed to this office vide 

his letter No. EDP/ 113/II/(PC)/Vol. 4 dated 22.02.2002 

tha t it has been decided by M4-nistry of Defence 

(Finance) to implement the j udgments to the CAT 

applicants only (to the DEOs who have gone to the CAT 

and obt a ined order in their favour). The cases 

received in your offices may be dealt with accordingly 

and individual. c oncerned may be suitably informed." 

7 . Thi s Tribunal decidli. ng the simil ar controversy 

in.~0 of 2002, Bi mal Kuma r Sha rma 

~ as under :-

& ors vs. u.o.r. & 

11 From the aforesa i d order of the Lucknow Bench" 

it i s clear tha t t he stand taken by the dep artment to 

r e f use the relief was not app ropric te and the judgments 

of Jabalpur and Hyderabad Bench of the Tribunal were 

treated to be the judgment in rem a nd not in ~erso~~ 
It is strange. that the respondents have taken the 

stand for rejecting the cla im of applicants tha t they 

were not party bef ore the Lucknow Be nch of the 

Tribuna l while passing the impugned order d a ted 

31 . 1 . 02 . It i s a serious matter and only c auses 

multiplicity of the p roceedings . If a dispute has been 

decided , the department should have taken care , tha t 

the s imi lar di sputes and cla ims raised by the 

are considered in the light of such judgment. 

employees 

The 01\ 

is accordingly a llowed and the impugned order d ated 

31 . 1. 2002 is q uashed. The c ases of these applicants 

sha ll he examin~d and t he c onse quential r e l ief shall 

be gr anted to the applicants t o which they may be 

found entitled within a period of three months from 

th~ dat e of communica tion of this order. There shall 

be no orders as to costs ." 
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a. We are in respectful agreement with the jUdgment 

of this ~ibunal as cited above. in which it has been held 

that t he jUdgment of Jc1.balpur and Hyderabad Bench are 

to be treated a s judgment in rem and not in ~rso~ttm~ 
The present controversy is squarely covered by the 

judgment of this Tribunal dated 16.4.2002 in OA 440 

of 2002. 

9. In the facts and circumstances and our aforesaid 

discussion. the OA is allowed. The impugned orders 

dated 8 .3.2001 (Ann l). CGDA, New Delhi letter no. 

EDB/113/II/(FC)/Vol r.v dated 22.2.2002, impugned letter 

dated 20.3.2002 (Ann A2) and impugned letter dated 26.3.2002 

(Ann A3) are quas hed. The case of the applicants shall be 

examined and the consequential relief shall be granted to 

the applicants to which they may be fo und entitled within 

a period of three months fr om the date of communicatial 

of this order. The OA is decided a ccordingly. 

10. There shall be no order as to costs. 

~ v 
t-1ember ( J) Member (A) 
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